
Ument Court Matter 

HT' STATE POLLUTION CONTROL BOARD, 
BELOW BCS, PHASE-III, NEW SHIMLA 

No. PCB/OA No. 428/2022 /- 2 	 Dated:- 

From: 	The Member Secretary 

2-0 

To 
The Registrar General, 
Hon'ble National Green Tribunal 
Faridkot House, Copernicus Marg, Near India Gate, New Delhi, 
Delhi 110001. 

Subject:- Original Application No. 428/2022 titled Khushal Singh and others Ws State of 
HP pending before the Hon'ble NGT. 

Sir, 
Kindly refer to order dated 15-07-2022 passed by Hon'ble National Green Tribunal 

in the afore-cited matter alleging unauthorized conversion and allotment of 0.5655 hectare of 
Forest land for installation of 1.5 MW Micro Hydro-electric power project in village Surah 
Tehsil Thunag District Mandi in Himachal Pradesh, wherein following directions has been 
passed:- 

... ....In view of the averments made in the application, it would be appropriate to 
have a factual and action taken report from a Joint Committee comprising of State PCB, 
Principal Chief Conservator of Forests, State of Himachal Pradesh and Deputy Commissioner, 
Mandl. Joint Committee shall meet within four weeks, undertake site visits, look into the 
grievances of the applicant; venft the factual position and take requisite remedial action by 
following due process of law. State PCB will be the Nodal agency for coordination and 
compliance. 

3. Factual and action taken report may be furnished within two months by e-mail at 
judicial-ngt@gov.in  preferably in the form of searchable PDF/OCR Support PDF and not in the 
firm of Image PDE 4. List the matter for further consideration on 11.10.2022 	 

In this connection, it is submitted that in compliance to afore-cited directions the 
Joint inspection of the said Small Hydro Electric Project Site and the surrounding area was carried 
out by the Committee on 12.08.2022 at 11:00 AM wherein representatives of concerned 
departments were also associated and following were present (i) Deputy Commissioner Mandi, 
Distt. Mandi H.P. (ii) Additional District Magistrate, Mandi, Distt. Mandi H.P. (iii). Sub-Divisional - 
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Officer (C) Thunag, Tehsil 	unag, Ditt. Mandi (iv), Executive Engineer, HPPWD Seraj at 
Janjehli, Distt. Mandl (v). -Executive Engineer, JáI. Shakti Vibhag, Thunag, Distt. Mandi (vi). 
Assistant Engineer, 1-1PPWD Sub-Division Bagslad, istt. Mandi. (vii). Assistant Engineer, Jal 
Shakti Vibhag Kelodliw; bstt. Mandl. (viii). PraahaT,;,9rain Panchayat Surah, Distt. Mandi H.P. 
(ix). DeputyRanger, B.O. B.agsiad,,Forest Diision Nathan, Distt. Mandi and (x) Environmental 
Engineer, BP State Partition Control Board Mandl, DistL Mandi H.P. 

The Joint Committee has submitted a detailed factual and Action Taken Report 

(enclosed herewith as pkirexure-A) which may kindly be taken / placed on record please. 

(End: As above) 

Yours faithfully 

Apoorv Devgan, (IAS) 
Member Secretary 

IIPSPCB, Shimla-9 
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JOINT INSPECTION CUM ACTION TAKEN REPORT OF THE COMMITTEE 

CONSTITUTED VIDE HON’BLE NGT ORDERS DATED 15.07.2022 IN O.A. 

NO. 428/2022 TITLED AS KHUSHAL SINGH & OTHERS VS STATE OF H.P 

& OTHERS. 

BACK GROUND 

A complaint was admitted in the Hon’ble NGT as O.A. No. 428/2022 titled as 

Khushal Singh & Others vs State of HP &Others w.r.t to a small hydro electric 

power project inVillage Surah, Tehsil Thunag, District Mandi, Himachal 

Pradesh- 

 “1. Khushal Singh and other residents of Village Surah, Tehsil Thunag, District 

Mandi, Himachal Pradesh have sent the present letter petition, which has been 

treated and registered as Original Application, complaining about unauthorized 

conversion and allotment of 0.5655 hectare of Forest land for installation of 1.5 

MW Micro Hydro-electric power project in village Surah Tehsil Thunag District 

Mandi in Himachal Pradesh. The company is alleged to have obtained FRA 

certificate illegally and deceitfully by putting forged signatures of the villagers. It 

is further alleged that complaint was made to the concerned authorities in this 

regard but no action has been taken. The company has applied for additional 

forest land to Sub-Divisional Magistrate, Thunag, Mandi who has without 

jurisdiction ordered for identification of forest land. The Company is putting the 

life of the villagers in danger as well as polluting the environment by carrying 

explosive woks without permission and necessary infrastructure….. “ 

As per the directions passed by the Hon’ble National Green Tribunal in the said 

orders - 

“…..2. In view of the averments made in the application, it would be appropriate 

to have a factual and action taken report from a Joint Committee comprising of 

State PCB, Principal Chief Conservator of Forests, State of Himachal Pradesh 

and Deputy Commissioner, Mandi. Joint Committee shall meet within four 

weeks, undertake site visits, look into the grievances of the applicant, verify the 

factual position and take requisite remedial action by following due process of 

law. State PCB will be the Nodal agency for coordination and compliance.” 
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In compliance to the orders of the Hon’ble National Green Tribunal, the said 

committee carried out site visit in order to look into the grievances of the 

applicant and verify the factual position on ground.The details of the same are 

as below –  

1. JOINT INSPECTION OF THE COMMITTEE 

The Joint inspection of the Small Hydro Electric Project Site and the 

surrounding area was carried out by the Committee on 12.08.2022 at 

11:00 AM. The following Committee members and the Co-opted officials of 

various departments were present during the visit of the Committee: 

1. The Deputy Commissioner Mandi, Distt. Mandi H.P. 

2. The Additional District Magistrate, Mandi, Distt. Mandi H.P. 

3. The Sub-Divisional Officer (C) Thunag, Tehsil Thunag, Distt. Mandi  

4. The Executive Engineer, HPPWD Seraj at Janjehli, Distt. Mandi  

5. The Executive Engineer, Jal Shakti Vibhag, Thunag, Distt. Mandi  

6. The Assistant Engineer, HPPWD Sub-Division Bagsiad, Distt. Mandi.  

7. The Assistant Engineer, Jal Shakti Vibhag Kelodhar, Distt. Mandi. 

8. Pradhan, Gram Panchayat Surah, Distt. Mandi H.P. 

9. DeputyRanger, B.O. Bagsiad,Forest Division Nachan, Distt. Mandi.  

10. The Environmental Engineer, HP State Pollution Control Board 

Mandi, Distt. Mandi H.P. 

 

The applicant was also contacted and requested to associate the Joint 

inspection committee but he could not attended the same due to some 

medical emergency. 

 

2. GEOGRAPHICAL LOCATION OF THE HEP (HYDRO ELECTRIC 

PROJECT) 

The HEP is located at Village Surah, Tehsil Thunag, Distt. Mandi. 

(Latitude: 31°35'56.4"N, Longitude: 77°07'27.8"E). The area does not 

have any other commercial activity or industrial activity.  
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3. NATURE OF ACTIVITIES IN THE PROJECT 

The Hydro Electric Power Project is establishing in the name and 

style of M/s Micro Hydro Electric Power Generation Pvt. Ltd. for 

production of electricity with capacity 1.5 MW.The main components 

of the project are weir site over the Jawal Khad, power house and 

transmission lines to the grid. 

 

4. SITING CRITERIA FOR SUCH HEP PROJECTS 

There are no sitting / distance criteria notified by any competent 

authority for setting up of Hydro Electric Projects. 

 

5. ENVIRONMENT CLEARANCE APPLICABILITY 

Small Hydro Electric Power Projects (SHEPs) with capacity less 

than 25 MW are exempted from the applicability of Environment 

Clearance as per the provisions of EIA Notification 2006. 

 

6. SOURCE OF WATER 

The project is SHEP and water is to be used for electricity 

generation, the source of water for the projectis Jawal Khad which 

is a tributary of River Beas. The project is also proposed to be 

located in the catchment of River Beas. 

 

7. NOCs / LICENCES / APPROVALS OF VARIOUS DEPARTMENTS/ 

AGENCIES 

7.1 HIMURJA - The allotment of Hydro Electric Project has been 

approved by Director, HIMURJA, Shimla vide his office letter no. 

HIMURJA/SHP-III/MHE(160)-2K-10810, dated 14.11.2000. (Copy 

enclosed as Annexure-I) 

 

7.2 MOU - The Memorandum of Understanding between Govt. of 

Himachal Pradesh and M/s Micro Hydro Electric Power Generation 

abc
Text Box
5




Page 4 of 16 
 

(P) Ltd. New Road, Hamirpur for preparation of Detailed Project 

Report has been executed on 14.05.2011 (Copy enclosed as 

Annexure-II) 

 

7.3 Gram Panchayat NOC - The Gram Panchayat Surah has issued 

NOC in favour of the Small Hydro Electric Project (SHEP) vide 

Resolution No, 03, dated 13.11.2008. (Copy enclosed as Annexure-

III) 

 

7.4 Jal Shakti Vibhaag - The Superintending Engineer, Jal Shakti 

Vibhaag, Circle Sundernagar has issued NOC in favour of unit for 

setting up of 1.5 MW SHEP at Surah Khad vide letter no. IPH-SE-

SNR-WA-Misc-NOC/2008-16160-64, dated 18.12.2008. (Copy 

enclosed asAnnexure-IV) 

 

7.5 HP Public Works Deptt. The Superintending Engineer, 1st Circle, 

HPPWD Mandi has issued NOC in favour of the HEP vide his office 

letter no. PWD-25-NOC/2009-34087-88, dated 17.03.2009. (Copy 

enclosed as Annexure-V) 

 

7.6 Supplementary Implementation Agreement for the SHEP has been 

executed between Govt. of Himachal Pradesh and M/s Micro Hydro 

Electric Power Generation (P) Ltd. New Road, Hamirpur on 

23.12.2020. (Copy enclosed as Annexure-VI) 

 

7.7 HP State Electricity Board–(Techno Economic Clearance): The 

same has been accorded in favour of SHEP vide Office Orders issued 

by The Chief Engineer, Projects, HPSEB Ltd. Shimla vide Order no. 

HPSEB/CE (P)/CC -Surah/2008-5123-32, dated 26.06.2008. (Copy 

enclosed as Annexure-VII) 
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7.8 Fisheries Deptt - The Director-cum-Warden of Fisheries, 

Directorate of Fisheries has issued NOC in favour of SHEP vide his 

letter No. FSH-F(2)39/2010-ARC-II-2641 dated 26.03.2011. (Copy 

enclosed as Annexure-VIII 

 

7.9 Forest Clearance - The District Collector Mandi has issued a letter 

in favour of unit certified that 0.5655 hectare of forest land proposed 

to be diverted in favour of SHEP vide his letter No. 

MND/SR/LRC/2015- dated 13.10.2016. (Copy enclosed as 

Annexure-IX) 

 

7.10 State Pollution Control Board –  

 
Small Hydro Electric Power Projects (SHEPs) with capacity less than 

25 MW are exempted from Consent mechanism of the State Board. 

However, as per the notification of Department of Environment, Govt. 

of Himachal Pradesh vide notification no. PC-F(2)-I/2005, dated 

09.09.2005 that “threshold value of not less than 15 % of the 

minimum inflow observed in the lean season; to the main river water 

body whose water is being harnessed by these projects, the copy of 

notification is enclosed as Annexure-X. 

 

8. PHYSICAL PROGRESS AT PROJECT SITE 

 

As per the inspection carried out, the unit is carrying out land 

development works in the location where power house is to be 

established. (pic 01 below). The works of the diversion weir is also 

under progress (pic 02 below). 
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9. OBSERVATIONS MADE DURING THE JOINT INSPECTION 

During the joint inspection, a public hearing was organized under 

the Chairmanship of the Deputy Commissioner Mandi. During the 

hearing about 42 local residents were present. The Project 

Proponents Sh. Ashish Gupta and Sh. Banit Gupta were also 

present in the hearing. The Deputy Commissioner Mandi requested 

all the residents to submit their grievances related to proposed 

HEP.  

 

The residents reported their concerns, the same were noted by the 

concerned departments, the residents also submitted a letter to the 

Deputy Commissioner regarding grievances related to HEP, the 

copy of same is enclosed as Annexure-XI. 

 

The Deputy Commissioner Mandi directed all the concerned 

officials of the departments to furnish the status report w.r.t the 

points raised in the complaint as well as mentioned submitted 

during hearing pertaining to their respective departments and 

submit the report to the nodal officer i.e. Environmental Engineer, 

HP State Pollution Control Board Regional Office Mandi within two 

weeks. The videography of the hearing was also carried out and the 

entire proceedings are in the official record. 
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10. SPECIFIC FINDINGS / OBSERVATIONS REPORTED BY VARIOUS 

DEPARTMENTS / AGENCIES 

 

10.1. Diversion of forest land under FCA, 1980 and FRA Certification 

as per the provisions of Scheduled Tribes and Other Traditional 

Forest Dwellers (Recognition of Forest Rights) Act, 2006:- 

              As per the report given by Divisional Forest Officer, Nachan vide 

letter No. 5636 dated 30.09.2022, diversion of 0.5655 hectare 

Forest land has been granted under FCA, 1980 in favour of M/S 

Micro Hydro Power Gen. Pvt. Ltd. for the construction of Surah 

Small Hydro Electric Power Project (1.5 MW) after observance of all 

the codal formalities and approval of the same has been accorded 

by MoEF and CC (Govt. of India) vide letter No. I-HPB 675/2020 

CHA/1441 dated 18.12.2016.  

 

              With reference to the compliance of FRA, 2006 it is submitted that 

as per the record muhal sabha’s proclamation was issued on dated 

23.02.2014 (“Annexure-XIIA”) for calling the claims under FRA, 

2006. The Forest Right Committee (FRC) meeting was conducted 

on dated 29.05.2014 (“Annexure-XIIB”) and (“Annexure-XIIC”) 

was issued. The case was forwarded to muhal sabha and 

muhalsabha meeting was conducted on dated 02.08.2016 

(“Annexure-XIID”). During this period no forest rights claims were 

received from any resident of muhal sabha Surah. Therefore, 

Forest Right Committee Surah issued Annexure II (“Annexure-

XIIE”) as per the provisions of FRA, 2006. Annexure V/NOC of 

land area measuring 0.5655 ha. situated in muhal Surah, Tehsil 

Thunag, District Mandi H.P was issued by the muhal sabha on 

dated 02.08.2016 (“Annexure-XIIF”) in favour of M/S Micro Hydro 

Power Gen. Pvt. Ltd. for the purpose of construction of Micro Hydro 

Electric Power Project Surah 1.5 MW. The case was forwarded to 
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the Sub Divisional Level Committee (SDLC), Gohar and meeting of 

SDLC was conducted on dated 20.09.2016 and Annexure-III 

(“Annexure-XIIG”) was issued accordingly. Thereafter the case 

was sent to District Level Committee (DLC). The meeting of District 

Level Committee (DLC) was conducted on dated 07.10.2016 

(“Annexure-XIIH”). After detailed discussion and scrutiny of the 

case and documents placed on record the District Level Committee 

issued FRA certificate on dated 13.10.2016 (“Annexure-XII “I”) in 

favour of Micro Hydro Electric Power Generation Pvt. Ltd. for the 

purpose of construction of Micro Hydro Electric Power Project 

Surah 1.5 MW.   

 

              Therefore, it is reiterated that all the codal formalities have been 

completed as laid down under the provisions of Scheduled Tribes 

and Other Traditional Forest Dwellers (Recognition of Forest 

Rights) Act, 2006 and rules framed there under. The FRA 

certificate has been issued in favour of Micro Hydro Electric Power 

Generation Pvt. Ltd. on the basis of recommendations of muhal 

sabha Surah and SDLC Gohar.  

 

 The allegations regarding forged signatures in the proceedings of 

muhal sabha has been enquired into through Addl. District 

Magistrate, Mandi H.P who has submitted his enquiry report 

(“Annexure- XIIJ”) with inconclusive findings. As per the enquiry 

report submitted by ADM Mandi out of 99 person’s appeared 

during the enquiry the signatures of 3 person’s are matched, 79 

person’s are not matched and minor difference has been observed 

in the signatures of 17 person’s. In addition to it, the enquiry 

report has revealed that 60 persons have stated that they were not 

present in the muhal sabha meeting and 39 persons have stated 

that they were present in the meeting of muhal sabha held on 
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dated 02.08.2016.  Further he has recommended the analysis of 

signatures through some expert agencies in order to get accurate 

results. This matter is presently sub judice with Hon’ble High Court 

of Himachal Pradesh as CWP No. 2142/2022 titled as Puran 

Chand Vs State of Himachal Pradesh in which detailed reply has 

already been filed by the state in this regard. 

 

 As per the revenue record, the total Forest area in the two no. 

revenue Mohals in Patwar circle Shikawri is 2423-12-09 bighas, 

the details of the same is as under: 

Ţम 

संƥा 

मुहाल का नाम भूिम की िक˝ रकबा (बीघा मŐ ) 

1 सुरह/85 चरागाह दरƢान 802-18-04 

  चरागाह िवला  दरƢान 30-13-11 

  जंगल महफूजा महदूदा 483-02-01 

  Ŝटा सरकार 05-19-04 

2 गुनास/86 चरागाह दरƢान 348-11-14 

  चरागाह िवला  दरƢान 31-02-10 

  जंगल महफूजा महदूदा 402-00-12 

  जंगल महफूजा महदूदा 308-16-07 

  Ŝटा सरकार 10-08-06 

कुल जोड़ 2423-12-09 

 

Out of total 2423-12-09 bighas forest land, only 06-19-13 (0.5655 

hectare) bigha land has been acquired for the construction of Small 

Hydro Electric Project. Therefore, forest rights of the local residents 

are not violated as alleged by the applicant and they are still 

enjoying their traditional rights in the forest land as mentioned in 

the revenue record.  
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10.2. Environmental Pollution and safety of the villagers 

  

During the inspection no Environmental violation was observed. 

However as mentioned above, the project proponent are bound to 

comply with the Notification of Department of Environment, Govt. of 

Himachal Pradesh vide notification no. PC-F(2)-I/2005, dated 

09.09.2005 that “threshold value of not less than 15 % of the 

minimum inflow observed in the lean season; to the main river water 

body whose water is being harnessed by these projects”.  

 

Also, the unit is required to submit Muck management Plan 

approved by the competent authority and the muck dumping details 

on the prescribed format are required to be submitted in the HPPCB 

on monthly basis.  

 

10.3. Irrigation Water Sources and impact on Agriculture and 

Horticulture:  

 

The Executive Engineer Jal Shakti Vibhaag Thunag has submitted 

that the proposed Surah HEP (1.5 MW) is to be constructed on 

Jwal Khad near Village Surah and there aretwo no. existing Lift 

water supply schemes and two no. schemes are proposed in the 

area. Source of all schemes is located upstream of trench weir of 

proposed Surah HEP 

 

As per the directions of the Deputy Commissioner Mandi, the 

Executive Engineer, Jal Shakti Vibhag has made a submission as 

under: 
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10.3.1  Sources of Irrigation Water:  

Two no. irrigation schemes (one no. existing and one no. proposed) 

The existing scheme LWSS Parwara is presently running to meet 

water requirement of 9.44 LPS, whereas the proposed water supply 

scheme mentioned at Lift water supply scheme to renovate old 

water supply schemes of GP Kandha Bagsaid, Saran and Murhag 

under ADB has been designed for water requirement of 3.85 LPS. 

from Jawal Khad. 

 

10.3.2  Sources of Drinking Water:  

There are two nos. of water supply schemes (1 no. existing and one 

no. proposed) are based on jwal khad. The existing scheme KIS 

Sunas having water requirement of 5.80 LPS to irrigate 20.21 

Hectare area. One no. irrigation scheme FIS to Surah has been 

proposed for water requirement of 2.10 LPS which will irrigate the 

CCA 8.80 Hect.  

 

10.3.3  Details of water supply schemes likely to be affected due to 

the project:  

As mentioned above the sources of proposed and existing water 

supply schemes tapped are located upstream of trench weir of 

proposed Surah HEP., However One no. spring source of the 

scheme (31°35'39.2"N 77°08'50.8"E) WSS Surah Salveen which 

provides water to habitant of village Khamrada is likely to be 

affected during construction of the tunnel, as inlet side of the 

tunnel (Portal) (31 35'39"N 77 08'49"E ) of this project is approx. 

20 mtrs. range of the source. The copy of the letter is Annexed as 

Annexure-XIII. 
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10.4 The Deputy Director, Department of Agriculture, Mandi  

As per the report received from The Deputy Director, Agriculture, 

Mandi:  

 Total No of Farmers 60 no.:   

Surah -40, Khamrara-12 and Sakran-08 

 Total cultivated land – 183.53 Ha (Cultivated=46.38 Ha & 

Uncultivated land=137.15Ha) 

 Types of Crops grown – Wheat, Maize, Potato, Cabbage, Beans, 

Peas 

 Cropping Pattern – maize-Wheat-Vegetables. 

The copy of letter is enclosed as Annexure-XIV. 

 

10.4.1 Requirements of irrigation water during different seasons / 

months. Irrigation water is required three times a month during 

Kharif and two times a on the during Rabi season till the maturity 

of the crop. 

Source of irrigation water – Jaggar Nallah, Suketi Nallah, Tiker 

Nallah 

 

10.5 The Deputy Director, Department of Horticulture, Mandi 

As per the report received from The Deputy Director Department of 

Horticulture:  

1.  

Total no. of 

farmers/orchardist 

assessed 

93670 

2.  Total cultivated area  38432 hectare 

3.  
Type of crops and 

growing pattern 

The reported provided is enclosed as 

Annexure-XV, regarding growing pattern 

new techniques are being developed by 

the department like small spacing, high 
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density for development of orchards in 

small space land for high breeding 

varieties giving maximum production of 

fruits. 

4.  

Requirement of 

irrigation water during 

different 

season/months. 

Hard need of irrigation water during 

different seasons/months for the crops.  

Limited no. of water sources provided by 

the department like tanks in RKVY and 

tube wells in very limited no. and now 

recently work in progress under water 

users association under project HPHDP  

 

10.6.  Traditional Water Mills: 

SDO (C) Thunag has submitted that the matter was enquired 

through Tehsildar Thunag and it was observed that there are total 

11 water mills in Surah Khad along the downstream of1.5 MW 

HEP Surah in Tehsil Thunag, out of these only 02 are in working 

condition & are currently in use, while the rest of 09 are non 

functional & not in use. The copy of the letter is enclosed as 

Annexure-XVI. 

 

10.7  Potential Risks due to the Small Hydro Electric Project:  

 The main components of the proposed SHEP are:  

Head Race Tunnel followed by Forebay Tank then Penstock and 

Power House. The length of the Tunnel is 400 mtr and the 

diameter of the pipe is proposed to be 2.4 mtr. The controlled 

blasting operations are required to be done for the construction of 

the tunnel and prior approval for carrying out blasting may be 

obtained by the project proponent.  

No major potential risk is associated with the construction/seting 

up of other project components.  
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10.8 Permission of local residents for construction/operation of 

SHEP:  

 The concerned Gram panchayat i.e Gram Panchayat Murhaag has 

issued No objection certificate in favor of the M/s M/s Micro Hydro 

Electric Power Generation Pvt. Ltd. on 13.11.2008.  

 

10.9  Apprehension of adverse impacts on the life of the local 

residents:  

 As the Proposed project is a Small Hydro Electric Project, the 

impact of the project during the construction as well as operational 

phase is minimal on the local residents. As water will be used for 

Power generation only, there will no effluent generation from the 

proposed SHEP. As highlighted above, the unit is bound to release 

minimum 15 % of the lean period flow during all the year, the same 

shall be done by installation of Real Time Flow Measuring device 

linked to the HPPCB server, the same is being monitored by the 

concerned regional office. There may be fugitive dust emissions 

during the construction phase and unit shall take all the requisite 

steps for control of the same. 

 

11. CONCLUSION 

The Joint inspection report is concluded as under:  

 

a) No violation w.r.t Forest land encroachment/excavation of forest 

land was observed. However the issue of certificate issued under 

FRA 2006 is already under consideration being the matter 

subjudice in the Hon’ble High Court of H.P  

b) No unscientific muck disposal was observed in and around the 

project site. 

c) Regarding Water scarcity in the area after commissioning of the 

project, the project proponent has submitted an undertaking that 
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storage tank of appropriatecapacity shall be provided before the 

intake point and overflow of the tank shall only be used for the 

power generation in the project. 

d) No damage to any water supply scheme or sources has been 

observed during the inspection.  

e) Unit is required to strictly implement the muck management plan 

and no unscientific dumping of muck is to be carried out during 

the construction stage. 

f) The compliance of the notification regarding release of minimum 

15 % flow during all the year shall be ensured during the 

commission of the HEP.  

g) No blasting has been carried out in the project site till date as 

alleged in the application. 

h) The various Deptts. / Agencies shall keep a check/vigil over the 

project during the construction phase. 

 

In view of above findings, it is concluded that there is no Environmental 

violation as observed by the committee. Further, the decision of the 

Hon’ble High Court of HP in CWP No. 2142/2022 titled as Puran Chand 

Vs State of Himachal Pradesh in the FRA case shall be binding on all the 

parties. 
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An hnexDxe -I 

BY FAXISPEED POST 

HIMURJA 
(H.P. Govt Energy Development Agency) 

Shimla-171009 

No.HIMURJAISHP-IN/MHE(160)-2K 8D Dated: November, 2K To 

Ms Micro Hydroalectric Power Generation (P) Ltd., New Road, Hamirpur, 
District Hamirpur (H.P) 

Fax No.(01972) 23467 

Award of work of preparation of DPRs and installation of projects in Himachal Pradesh. 
Sub. 

Sir, 

We.are pleased to infom you that after considering your application for allotment of SHPs in HP for preparation of Detailed Project Report(s) and implementation of project(s), the State Government has approved the aliotment of project site(s), as per details given below, subject to the terms and conditions mentioned hereunder: 

Sr. Name of the project 
No. (Location Code 

1 Surah (Self ldentifed) 
2 Swad (Sefldentiied) 

District |Estimated Capacity 
(MW) 
1.00 Mandi 

Mandi 1.00 
*Total Capacity (MW** 2.00 

Provisional allotment 

You will have to deposit security and processing fee, which is a pre 
requisite before signing of MOU(s), as per details given below, by 30th Nov., 2000, 
failing which the Earnest Money Deposit (EMD) deposited by you, alongwith the 
application(s), shall be forfeited. 

You will shorty be invited for signing of MOU(s) with the State Govt. 
(details will be separately communicated) 
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SECURITY 

Rs. 4.00 Lacs (Rupees Four Lacs Only)@Rs. 2.00 Lacs per MW in the 
shape of BANK GUARANTEE valid for a period of 3 years in favourof 
HP. Govt. (Department of MPP & Power). 

PROCESSING FEE (NON-REFUNDABLE 2 
Rs. 2.00 Lacs (Rupees Two Lacs Only) Rs. 1.00 lac per project is 

required to be submited towards Processing Fee. The amount of Rs. 1.00 
Lac for 2 project sitels), already furnished by you as EMD at the time of 
submission of application(s), has been adjusted towards Processing Fee 

and the balance amount of Rs. 1,00,0001- (Rupees One Lac Only) is to be 
submitted in the form of BANK DRAFT drawn in favour of Director, 

HIMURJA, payable at Shimla. 

The receipt of this communication and acceptance of alotment may 

kindly be acknowledged by Retum Fax. 

In case, your confímaion is not received and security and processing 
fee not deposited by the due date, it shall be presumed that you are no longer 
interested and we shall forfeit your eamest money and ofer the same to an atematve 
interested party. 

NOTE The allotment of sef dentifed project(s) Is provisional and subject to 
joint inspecton by Himurja, HPSEB, representatives of companies who 
have already been allbtted projects in the same basin and other 
applicant fimms who have applled for projects in the same basin. The 
date of joint inspection shall be intimated separately. The decision of 
the HP Govt. shall be final and binding on all parties. 

Yours faithfully, 

Director,1 
HIMURJA, 

8A, SDA Complex, 
Shimla-171009 

FAX No.0177-220365 

Formats of Bank Guarante e and MOU are belng sent to you separately alongwith 
the confimatory copy of this allotment letter for reference and record at your 
end. 

tydeo En.P) icceo 
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AnnexUAe-}L 

RINDYA 

RUPEES H1Zs ELVE RUREE 

MEMORANDUM OF UNDERSTANDING BETWEEN GOVERNMENNT 
OF HIMACHAL PRADESH AND MS MICRO HYDRO ELECTRIC 
POWER GENERATION (P) LTD, NEW ROAD, HAMIRPUR HP, FOR 
PREPARATION OF DETAILED PROJECT REPORIT FOR SURAH HYDRO 

ELECTRIC POWER PROJECT (1.00 MW) IN HIMACHAL PRADESH. 

This Memorandum of Understanding (MOU) made on this 

in the year two 'thousand one between the 
day 
Government of Himach�l Pradesh, through the Secretary (MPP & Power), to the 

Government of Himachal Pradesh (hereinafter referred to as "State Government") 

which expression shall unless repugnant to the context or meaning thereof, shal 

inchude his successors in office of the ONE PART. 

AND 

MS MICRO HYDRO ELECTRIC POWER 

GENERATION (P) LTD, NEW ROAD, HAMIRPUR HP, A Company 

incorporated and registered under the provisions of Companies Act, 1956 having 
its registered office atHom w 
Company) through its aaaa aMtu-e Auy_ 
authorised by Company by ts resolution No. 

269-20e of the OTHER PART. 

Chereinafter referred to as "The 
duly 

dated 

WHEREAS the State Government has decided to allow 

Hydro-electric Power Generation Projects in the Private Sector and has invited 

proposals for private investments in such Projects, interalia SURAH Project in 

District Mandi (Himachal Pradesh) of the capacity of (1.00 MW). 

AND WHEREAS the Company is desirous of setting up the 

Hydroelectric Power Project in pursuance to the notice at SURAH in Mandi 

District (Himachal Pradesh) as well as the arrangement for synchronising with the 

grid associated therewith. 

AND WHEREAS the State Govt. and the Company have 

held discussions and reached an understanding for investigations and preparation 

of Detailed Project Report (DPR) and are desirous of reducing in writing the terms 

and conditions of the said understanding. 
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1899495 
NOW THIS MEMORANDUM OF UNDERSTANDING BETWEEN THE 

PARTITES HAVE BEEN REACHED AND WITNESSETH AS FOLLOWS: 

1. Whereras the Company is desirous of and have submitted its 

proposal to the State Government for investigation, preparation of Detailed 

Project Report and implementation of the proposed SURAH (1.00 MW) Hydro 
Electric Power Project in Mandi District of Himachal Pradesh (hereinafter 

referred to as "the Project"). 

2. And whereas the State Government has accepted the offer of the 

Company and has accepted, in principle, to allów them Investigation and 

preparation of Detailed Project Keport (DPR) of the Project. In case of any 

conflict about a site, due to other allotments on the same stream/nallah eto., the 
State Govt. shall have the right to take the decision about the MOU and this 

decision shall be final and binding on the concerned parties. 

And whereas the State Govt. has appointed and delegated its 

Govt. Energy Development Agency (HIMURJA) vide 

Notification No. STE(S&T)A(9)1/94 dated 10th Oct., 1995 as specified therein. 

3. 
function to H.P 

4. And whereas the Company has submitted irrevocable Bank 

Guarantee for Rs. 2,00,000/- as security Rs. 2.00 Lacs/MW in favour of 

"HIMURJA". 

And whereas the Company has also paid Rs. One Lac Only 
towards processing fee for this project in the shape of "BANK DRAFT" in 

favour of "DIRECTOR, HIMURJA". It is stipulated that in case of breach of 
this MOU or any part thereof, the security shall be forfeited to HIMURJA by 

encashing the BANK GUARANTEE. 

5. The State Government will stop all activities, if any, being done on 

investigations and öther works of the Project with the siging of this Memorandum 

of Understanding and the responsibiity tor carrying out further works/ 

investigations thereafter shall be that of the Company. 

The Company shall carry out the requisite detailed investigations 
and techno-economic studies of the Project and shall submit a detailed Project 

Report to the State Government within a period of 28 months from the date of 

signing of this Memorandum of Understanding. The Company shall submit 

quarterly progress reports to Himurja on the proforma supplied by HIMURJA. 

Failure to do so shall be a breach of the Memorandum of Understanding(MOU). 
The Govt. shall periodicaly monitor the progress of the Company on a quarterly 

6. 

basis. 

7. In the ovent of the Company being unable to submit the DPR within 
30 months from the signing of this MOU, the State Govt./HIMURJA shall be at 

liberty to forfeit the security deposited with the State Govt. HIMURJA and make 

alternative arrangements as it may deem fit. 

The State Govt., on the recelpt of Detailed Project Report (DPR) 
within the stipulated period from the Company, will scrutinize the DPR to assure 
techno- economio viability of the project and point out the defoots and deficiencies 
in terms of techno-economic viability and if the Company fails to remove the 
defects or deficiencies as pointed out by the State Govt. through HIMURJA within 
30 days from the receipt.of the communication, tho State Govt. shall he at liberty 

h MOFT nd forteit te sank Guarantee, deposited with the 

8. 
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Rmahal ebertment Judicial ape 
Fhe State Govt. shall not pay any compensation, expenditure 

incurred by the, Company in the preparation of DPR, if the MOU has been 

terminated by the State Govt. for the violation of any of the dlauses of this MOu 

1889497 

by the Company. 

10. The Company agrees that it shall not sublet/ transfer its rights 
accrued under this MOU to any other party. 

11 
the date of signing of the MOU and both the parties shall fully cooperate with each 

other and extend full support and assistance as may be required. 

This MOU shall remain in force for a period of thirty months from 

12. The State Government agrees not to entertain any proposal in 

respect of the Project, which is subject matter of this MOU, til such period the 

MOU is in force. 

13. Each party hereto agrees that it shall not divulge any trade, 
commercial or technical secrets or confidential matters of one another to any third 

party. 

) If. the performance of this MOU or of any obligation of cither 

party is prevented, restricted or interfered with for any reasons of, fire, explosion, 
epidemic, cyclone, earthquake, flood, uforeseen natural clamity, war, revolution 

of requirement of any Government or any sub-division, authority or representative 
of any. such Government; or any other act whatsoever, whether similar or 

dissimilar to those enumerated , beyond the reasonable control of the parties 

hereto, the party so affected upon giving prompt notice to other party shall be 
excused ffom such performance to the extent of such prevention, restriction of 
interference for the period it persists provided that the party so affected shall make 
its best efforts to avoid or remove causes of non- performance, if possible, and 

shall continue performance hereunder with the utmost dispatch whenever such 

14. 

causes are removed. 

If the force majeure persists for continuous period of the MOU or 

more, the parties shall meet and decide about the further course of action. 

15. In case the HP. Govt. does not find the Project to be feasible fromn 

techno-economic considerations or from any other aspect, the company shall hand 

over to the Govt, all the Project Reports and any other connected documents etc. 

as may have been collected and/or prepared by the Company during the course of 

investigations. The Government shall have exclusive rights and the authority to 

take back all relevant documents and Project Reports etc. without any 

compensation. 

Any difference and/or disputes arising at any time between the 
16. 
arties out of this MOU or interpretation thereof will be endeavored to be resolved 

by the parties hereto by mutual negotiations, failing which the matter will be 

referred to the sole Arbitration of the Secretary (Law) to the Govt. of Himachal 

Pradesh and shall be subject to Shimla jurisdiction. 

The State Government after having concluded that the Project is 17 techno-economically viable shall enter into an Agreement for the execution of 

project on such terms and conditions as may be mutualy agreed upon. 
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to the residents of Himachal Pradesh. 
ay agrees that preferénce in employment will be given 

19. In the event of this project being awarded to the Company for 
nplementation, a separate agreement shall be executed by the Company TOr 

applying 10% electricity generated at this project ftee of cost to the State 
overnment. However, all projects upto 5 MW capacity will be exempted from 
this levy for the first fifteon years from the date of commissioning of the projeet 
and thereafter the Company shall aupply 10% electricity generated in SURAH 
(1.00 MW) project free of cost to the State Govt. 

20. The Company shall apply directly to the MNES /GOIGovt. of HP, 
as the case may be, for the various incentives/subsidies, as admissible, from time to 
time in the case of the project, after obtaining necossary recommendations from the 

H.P.Govt./HIMURJA 

21 
the remaining power generated Rs.2.50 per unit. For the purchase of power, a 

Power Purchase Agreement (PPA) shall be entered into between HPSEB and the 

Company thereafter. 

HPSEB shall have' the first option to purchase the whole or part of 

IN WITNESS WHEREOF the parties hereto have set their hands 
unto this on the day, month and year first above written in the presence of-

For and on behalf of 
M/S 

For and on behalf of 
Govt.of Himachal Pradesh 

For Mices yds Tirctrir Poyer 

Saur 
S. KDash) 
Commissioner-cum-Secretary (MPP & Power), 
to the Govt. of HP. RALAEEKIDNKRArn 

Witpesses Witnesses 

La 
SRAI) (Anil Khachi) 

Chief Executive Officer (HLP.Govt Energy 
Development Agency -HIMURJA) 

/ 
(Maésh Sirkek) 
Executive Engineer (HP.Govt.Energy 
Development Agency - HIMURJA S achm Shurs 

aSHP/MOU-2090 
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we ora 

T-01907 254295 
sto-94123-52195 

r ta3-/ Jzot 

Ms PMicro Hyotro Etchne Prusaentvlirn 

ast5 /3-17 3e 

abc
Text Box
26




abc
Text Box
Annexure-IV


abc
Text Box
27




abc
Text Box
28




_Pw gbcC AnnexuL-Y 

CHAL. PRADESH 
HLIC WORKS DEPARTMENT 

Nu. 25.N0I2J09- B487 - S8 
To 

Dated: 7-3-ob 

The hief Engineer (Cz), 

HP.FWD.,Mandi. 

No CIbjection Certificate to Set up 1:5 MW Surah HEP at Surah 
Tributary and 5 Mw Swad HEP at Swad Tributary in Tehsil 
Thunag Distt. Mandi (HP). 

Subject 

Enchsed please find herewith an application dated 6.10.2008 

received from M/S Micro Hydroelectric Power Generation Pvt. Ltd. through Executive 

Engineer, B&R Division, HF.PWD., Gohar for issue of N.O.C for the construction of 

1:5 M.W. Surah HEP at Surah Tributary and 5 MW Swad HEP at Swad Tributary in 

Tehsil Thunag, Dist. Ma idi HP. The firm had desired for issue of N.O.C. for crossing 

of our roads at two points. The site was inspected by the Assistant Engineer In charge 

alongwith the Project Officer of M/S Micro Hydroelectric Power Generation Pvt. Ltd. As 

per the report of the Assistant Engineer, this department should not have any 

objection for issue of requisite N.O.C. to the said firm. 

Howaver before N.0.C. is issued the following conditions are to 

be imposed:-

The proposed vire site of 1.5 MW Surah project exists on down stream side 

of proposed bridge on Kandhi Surah road (Proposed under PMGSY). The 

reservoir behind weir will spread up to the proposed site of bridge. While 

starting the coiistruction work of bridge ard both side approachos, there is 

every possibility of damaging the weir and filling of reservoir with debris No 

claim for aný t/pe of damage accord to weir, reservoir and other assets of 

the company s 1all be entertained by the HPPWD. 

1. 

The water fron weir at surah will be taken through open RCC Hume pipess 

of 900 mm die on the right bank of Surah Khad. For about 500 mtrs the 

alignment proposed Kandhi Surah road is traversing from upper side of the 

proposed pipe line for project. At the time of starting the construction 

activit.es and loing its construction the debris generated from the cutting 

work of Kandhi Surah road can cause the damage to the pipe line of the 

proposed proje ct. Therefore, no claim for any type of damage occurred to 

pipe line at any time shall be entertained by the PWD. 

2 

Conted-P-2 
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*** 

In case the rcad and bridg. 't 
Construction of the project, no AUsed by the company to any asset cor structed by the iH:M, damage is caused. he 
Company shall be liable to bear ail the cuisoqvences. 

HPPWD before the 

So fiar as, the project of 5 MW from Chetal Khad (Bhakhali Khad) 

is concerned, no bridges and roads ill be affected by the construction of this project. 

The ase alongwith recommended for issue of N.O.C in favour of 

the said Firm subject to tlie conditions mentioned above. 

DA/-As above. 

Superintending Engineer, 
lst Circle, HP.PWL Mandi. 

for infomation with reference to his ofice letter No. 
PW-GHR-WA/08-10494-95 

dated 

20.02.2009. 

Copy to the Executive Engineer, Gohar Division HP.PWD, Gohar 

Superintending Engineer, 

Ist Circle, HP.PWD. Mandi. 
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AnnexuR -Y 

REGD 
HIMURJA 

(IIP Govt. Energy Development Agency) 

Urja Bhawan, Kasumpti, Shimla-171 009. 

No. HIMURJA/SHP-I/MHE(160)/2000bYe 
DatedDec., 2020 

To 

M/S. Micro Hydro Electric Power Generation (P) Ltd. 
11, Building City Centre, New Road, 

Hamirpur (HP) 

Supplementary Implementation Agreement for Surah (1.50 MW) HEP 

in District Mandi (HP) 
Subject:-

Dear sir. 

This has reference to Supplementary Implementation Agreement (SIA) of 

Surah HEP (1.50MW) SHEP, District Mandi (H.P.) signed by you with H.P Govi. on 

23 day of December,2020. Enclosed please find one set of Supplementary 

implementation Agreement in original for information and record at your end. You are 

requested to attend to the following points in regard to the projects being executed by you. 

i) This Supplementary Implementation Agreement and the already sined Implementation 

Agreement dated 3.10.2008 shall be in force simultaneously till the validity of the 

Implementation Agreément. 
ii) The terms & conditions of the Implementation Agreement dated 3.10.2008 shall be 

treated as amended to the extent of this agreement. All the other terms and conditions 
of the Implementation Agreement dated 3.10.2008 etween the First Party and the 

Second Party shall remain unchanged. 

iii) Second Party agrees to pay outstanding amount, if any, to the First Party. within a 

month from the date on communicating the same to the Second Party. 

iv Both the parties agree that the Surah (1.50MW) SHEP shall be implemented subject to 

the terms and conditions mentioned in the already signed Implementation Agreement 
amended to the extent of this Agreement alongwith other ternms & conditions of that 
Implementation Agreement dated 3.10.2008 between First Party and the Second Party. 

v) Second Party agrees that in case of any inadvertent omission or commission or mistakes, 

appearing in this Agrecment (SIA), are liable to be rectified al any time on or after 

commissioning of the project to bring the terms and conditions in accordance with the 

Cxtent of Flydro Power Policy/Rules and Guidelines if the State Government that may 

be enforced from time to time. 

vi) If at a later stage, it is found that some information has been suppressed or false 
documents have been supplied by you at the time of signing of SIA or subsequently, 
the whole responsibility will be yours and Govt. will be at liberty to take legal action 
against your fim. 

985 
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This ay be treated as most urgent and receipt of this letter may kindly b 

acknowledged. 

Yours sincerely 

Fncl-AA 

Chier Executive Office 
HIMURJ 

Datced-242-A0AE Enat. No:: -AVA 8691-876y 
Copy of Supplemetary Implementation Agreement of Surah HEP (1.50MW) SHEP i 
Disrict Mandi (H.P.) in respect of M/S. Micro Hydro Electric Power Generation Pvt. Ltd., I 
Building City Centre, New Road, Hamirpur (HP) forwarded to the following for informatio 
&record at their end please. 

The Addl. Chief Secretary (NES), to the Govt. of H.P.. Shimla-171002 a/w one set c 
SIA in original. 

The Addl. Chief Secretary (MPP & Power), to the Gov. of H.P., Shimla-171002. ii) 
iil) The Additional Chief Secretary (Revenue), to the Govt. of H.P... Shimla-171002. 
iv) The Principal Secretary (Home), to the Govt. of H.P., Shimla-171002. 

The Pr. Chief Conservator of Forest, Forest Department. Talland, Shimla-171001. 

vi The Director, Directorate of Energy, Shanti Bhawan. Phase-IlI. Sector-VI, New Shiml 
(H.P)- 171009. 
The Deputy Commissioner, Mandi (H.P). 
The Managing Director, HPTCL, Himfed Bhawan, Panjari, Shimla-171004. 

ix) 

vii) 
viii) 

The Chief Engineer (Commercial), HPSEBL, Vidyut Bhawan, Shimla-171004. 
The Member Secretary, PCB. BCS-III, New Shimla (H.P)-171009. 
The Director (SHP), MNRE, BIlock No. 14, CGO Complex, Lodhi Road, New Delh 
10003. 

xii) The Director-cum-Warden of Fisheries, Himachal Pradesh, Bilaspur, District Bilasp (HP.). 
The Labour Commissioner-cunm-Director. Employement H.P., HIMRUS Building, Ne HIMLAND Hotel, Shimla (H.P.). 

xiv) The Project Officer, HIMURJA. Mandi (H.P.) 

xi1) 

xiii) 

Chlef Executive Office 
HIMURJA 

986 
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q7IH FIFTY 
RUPEES 

5.50 Rs.50 
wwwv NDIA 

INDIA NONJUDIGIALA 
C 475 e TTT HIMACHAL PRADESHH 

SUPPLEMENTARY IMPLEMENTATION AGREEMENT 

For 
FOR SUARH SMALL HYDRO-ELECTRIC PROJECT (1.50MW) 

This Agreement executed on 23 day of the month of December in the year 1 

Thousand and Twenty, between the Government of Himachal Pradesh, through the Spe 

Secretary NES) to the Government of Himachal Pradesh -cum-Chief Executive Officer, Himt 

having its office at Block 8-A, Urja Bhawan, SDA Complex, Kasumpati, Shimla (HP.)-171 

(hereinafter referred to as "First. Party"), which expression unless repugnant to the contex 

meaning thereof, shall include its successorfs), administrator(s) or permitted assigns, of the FI 

PART; 
AND 

M/s Micro Hydro Electric Power Generation Private Limited, a comp 

incorporated under the Companies Act 1956 and having its registered office at 11, Building 

Centre, New Road, Hamirpur (HP)(which expression shall, unless repugnant to the contex 

meaning thereof, include its holding company, subsidiaries, associates, successo 

administrator(s), and permitted assigns(s) (hereinafter referred to as "Second Party") thro 

Sh. Ashish Gupta, Director, Director who has been duly authorized by the Second Party 

their Board resolution dated 21.11.2020 to execute this agreement of SECOND PART. 

Ash t 
For WCRO HYORO ELECTRIC PONER GENERATRO 

Special Sroretary (NES) 
to the Govt. í H.P. 
cum-CEO H!MURJA 
Shimla-171 00S 
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GIRR RRCP 
A ZZÄWMAL 

o FIFTY 
RUPEES 

5.50 Rs.50 
INDIA 

INDTA NON JUDICIALY 
TP 3CT HIMACHAL PRADESH C 475 

WHEREAS, the First Party, in accordance with its power policy had allotted Suu 

SHEP for an installed capacity of 1.00 MW to M/s Micro Hydro Electric Power Generation 
Ltd. and entered into MOU with the First Party on 14.5.2001 for carrying out detailed Surve 

Investigations, techno-economic studies and submission of Detailed Project Report (DPR) for 
implementation of Surah SHEP (1.00MW) in District Mandi, Himachal Pradesh (hereina 
referred to as the "Project"); and 

WHEREAS, the Second Party after carrying out detailed survey & investigatior 
project site had submitted the Detailed Project Report (DPR) for an installed capacity of 1 

MW, which was accorded Techno-Economic Clearance (TEC) by HPSEBL on 26.6.2008; anc 
WHEREAS, the Implementation Agreement in respect of Surah SHEP between Ge 

and M/s Micro Hydro Electric Power Generation (P) Ltd for the implementation of 

HEP for an installed capacity of1.50 MW was signed on 3.10.2008; and 

WHEREAS, the Scheduled Commercial Operation Date (SCOD) in respect of Su 

SHEP (1.50 MW) as per the milestones stipulated in the Implementation Agreement signec 

f 3.10.2008 was 3.4.2011; and 
WHEREAS, First Party vide notification dated 07.11.2020 has allowed One T 

3Amnesty by redefining zero date for projects which are under investigation &clearance s 

where IAs have already been signed and by redefining Scheduled Commercial Operation I 

(SCOD) for projects under construction stage. 

Ashhgthe 

For MICRO HYDRO ELECTRIC POWER GENERATK 
Special setretary (NES) 
to the Govt. of H.P. 
Cum-CEO H!MURJA 
Shimla-171 00S 

2 
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WHIDREAS, in pursuance to the above notification the Second Party vide its applicatim 

dated 1.12.2020 has requested to avail One Time Amnesty and further requeses sig 

Supplenmentary Implementation Agreement. 

WHEREAS, this Supplementary Implementation Agreement is being signed by both the 

Parties only to the extent that the Scheduled Commercial Operation Date (SCOD) of Surah 

SHEP (1.50 MW) shall be redefined as per notification dated 07.11.2020. This agement shal 
in no way affect all other terms and conditions of Implementation Agreement daed 3.19.2093 

NOW THIS SUPPLEMENTARY AGREEMENT wITNESSES AS UNDER 
Both the Parties agree to amend /lincorporate the existing clause 4.1,4.2 & 4.3, as under: 

The timelines for redefining of Scheduled Commercial Operation Date (SCOD) in respec 

of Suarh SHEP (1.50 MW) is as under: 

Sr. Milestones Time period Consequential Action 

No 

Submission of realistic | Within one month |If the project developer fails to 

commissioning dates along | from the date of achieve this milestone within 

specified period of one month, 
the allot1nent of the project shall 

. 

with reasons for delay, if signing of SIA. 
and the reviscd any, 

construction schedule for 
obtaining approval of the 

DoE/HIMURJA as the 

be liable to be cancelled. 

case may be. 
Apply for connectivity &| Within one 

signing of Long Term from the date of achieve this milestone within 

Open 
Agreement with HPPTCL 

or for signing of PPA with 

HPSEBL. 
Signing of Connectivity Within six months| If the project developer fails to 

Agreement & Long Term | from the date of achieve this milestone within 

Open 
Agreement with HPPTCL 

or PPA with HPSEBL. 
Furnishing of compliance | Every two months on In case the project developer 

reppfts for the progress continuous 
achieved on continuous starting two months | three consecutive compliance 

basis in the prescribed from the date of reports on prescribed formats in 

2. 
month |If the project developer fails to 

specified period of one month, 
the allotment of the project shail 
be liable to be cancelied. 

Access (LTOA) | signing of SIA. 

3. 

specified period of six months, 
the allotment of the project shail 

be liable to be cancelled. 

Access (LTOA) | signing of SIA. 

4. basis fails to submit the bimonthly, 

the first S1X months, the 
format. 

signing of SIA. 

SpecitSecretary (NE$) 
o the Govt. of H. 
Curn-CEO HIMURJA 

iml.171 009 

allotment of the respective 

project shall be liable to be 

cancelled 

of In case the project developer of At the 

completion of one | fails 
time 5. Submission 

quantitative/physical 
to submit tihe 

progress report on the year from the date of quantitative/physical progress 

report on the progress achieved 

so far at the time of completion 

of one year from the date øf 

progress achieved so far. signing of SIA. 

Fr ERÍIIPNEOÉzhewsnis 

Asehsth 
13 
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found satisfactory, the not 

allotment of the respective 

project shall be liable to be 
cancelled. 

Commercial | As per the revised | In case the project developer 
construction schedule fails to achieve CoD as per the 

approved by DoE / milestone agreed in SIA, the 

MMURJA inline with project allotment shall be liable | 

the milestone at Sr. | for cancellation without any 
liability of Govt. HPSEBL will 

not be bound to purchase power 

in case the CoD is not achieved 

. Achieving 
Opcrations Date (CoD) 

No. 1. 

within stipulated time. 

Provision for the same will be 

kept in the SlA. 

The Second Party shall not be entitled for any incentivc on account of early 

commissioning of the project alter availing relaxation under One Time Amnesty. 
Note: 

This Supplementary Implementation Agrecment signed on the date first written above 

and the Implementation Agreement signed on3.10.2008shall be in force simultaneously till the 

validity of the Implementation Agreement. 

In witness whereof, the Parties hereto have executed and delivered this Agreement at 

Shimla, Hlimachal Pradesh on the date first written above, for the Implementation of Suarlh 

SHEP for installed capacity of 1.50 MW. 

For and on behalf of For & on behalf of 
M/s Micro Hydro Electric Power 

Generation (P) Ltd, Hamirpur (HP.) 
the Government of Himachal Pradesh 

A Aahuyta 
SR IPROA_STEJ POKER GENERMTON PIL LIQ (Rupali Thakur) 

Special Secretary N Director, 
Specia fHB-cum-
totM OGVI. 8F H:Bcum 

CEMüuja Shimla-171009 
ShimlatNtsSED BY: 

Diredor 

WITNES�ED BY: 

Pfadey inno 
Sr. Project Officer(SHP) 

Himurja, Shimla-9 

1 
Te K Dd11. m suf. 

2. (NSharma) 
Project Officer (C-1) 

Himurja, Shimla-9 A to.& 44Tel 
NAL 0ntt. ltm 

P 

4 
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Register 
No. FSH-F (2392010-ARC-II- 3641 
Directorete of Fisheries, 
Himmchml Prdoh. 

The Director-cum-Warden of Fisheries, 
Himachal Pradesh. 

M/yMicrm Hydro Flectric Power Generation Pvt Itd, 

M,Bullding City Centre, New Road, 
Hamirpor (H.P.) 17700)1. 

Dated Bilaspur-174001 the, 6-03-20) 

NOC for setttng up SURAH (1.5 MW) Small Hydro elect 

Project n Mandi Distt (HP)- regardng 
Subect: 

Si 

I invite a reference of your letter No. MHGL2010/545 da 

28.02.2011 & even No. 546 dated 16.03.2010 vide which you have sent a cbeque wo 

3.315 lacs for fisheries development funds and proof of authorized signatory regardi 

subject cited supra 

Koeping in view the undertaking given by you for the disposal of 

and maitenance of Environmental fow of water downstream weir, the Department 

Fisheries, Himachal Pradesh has no objection if the project is started at the site 

This may be treated as NO OBJECTION CERTIFICATE. 

Yours faitihful 

Director -com-Warteryof Fisheri 
HmachalPrade 

Enis No.-As above- Dated: 

Copy forwnrded for favour of information to: 
The SecTelary (Fisheries) lo the Govl of Himacl Pradesh, Shimla-2. 
The Director, HIMURJA, SDA Complex, Kasumpati, Shimla-9. 2 
The Assistant Dirutor of Fisbaries, Mandli, Disll. Mandi (HLP.) 3 

Director-cm-Warden of Fisher 
Hlrascd Prs 
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AnnexUl -IX 

Dated Shimla-171002, the 

File No.- FFE-B-F(2)-2/2016 
Order 

Hydro Electric Power Generation Pvt. Ltd, New Road Hamirpur for the 
the 

construction of 1.5MW Surah Small Hydro'Electric Project, 
witnn 

Sub- Diversion of 0.5655 ha of forest Jand in favour of M/s Micro 

jurisdiction of Nachan Forest Division, District Mandi, H.P. 

O)3TEJTTY4 1980 TRI-2 3T U ief 
RI No. 9-HPB 

010CHA/I44 l dated 08-12-16 a ufRUTTrarsu, uuA, 
f7 tT TRT 

d IRIG 0.5655 
etur a M/s Micro Hydro Electric Power Gencration 

gTT jerriqy Ta TY DPF Samehridar yuti gvH IK IRT 

yuTaTT fA a fay a a-a rratri 
RCC Pillars 

TPHTO5-75YTI T R Forward TeT Back bearing 3ifa fT UIYTTI 

1 

9 

10 

11 

12 

Contd./2 
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INSCAPABILITY CERTIFICATE 
ertitied that we have jointlhy inspected the 1S MW Surah Hydro Electric Project 
inptemeted by Miero Hydro Flectric Power Generation Pvt Limited Hanirpur at Manal 

Surah, Gunas Tehsil Thunag and Distt Mandi (HP) on 07th January ,30" January,2009 land 25April 2009 with engineers /otlicial of the conpany. We arc or ne op 

described below is inescapable for the above project component 

hat 

Si No Mahal Khasra No Bieha Biswa Biswanshi c Land Use Hac 

Surah 703/1 00 00162 Weir 
04 0.0654 Desilting Tank 

& Pipe 688/1 00 16 03 

18 03 00733 -do 

469/1 0.0498 
0.0287 

-do-
Muck dumping 467/1 00 12 06 

467/2 (00 07 10 
Site 
Tunnel 0.0759 

0.0152 467t0796 00 18 Muck dumping 

Site 
Pipe 

O0 03 
Ounas796/39/5 

O8 1 0.0346 
796/39/4 

02 03 0.0087 Pipe 
796/39:3 

0.0081 -do-
02 793/20 2300 

0.0198 Pen Stock 

791/2017 
************* 

***** 

18 0.0320 -do 
791/20/!/200 

D O046 
792/2034 (00 

12 
0.131: Power Hou 

792/20/3/2 0 
*** 

3 0.S63 
9 

D.T0-2 

Scanied with Camscanner 
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It is also certitied that the land required for Surah Hydro Electric Project components 
is 

most economical and the best possible feasible. The requirement of the forest land as proposed 

he the user agency is unavoidable /archeological /heritage site ldefense establishnient or any other 

important niotiuinent has been noticed during the sitc inspection of the proposed project 

At present there is one snmall LIS scheme , however the firm shal release amount o 

water required rom weir in addition to 159% water which is to be released as per a 

accordingly NOC issued br I& PH Department and aleo 
NDC '3eo K .PPwD. 

m-a 

Fiel Kanpgoam 
.rProject Ofiicc, MP 

ssistant Ëngineer, 

SAng+ QIfiagr. 

Disti. di (H. P.) 

AssistpnDertor Fisheries 

Junior Engineer. 
H.D-p..D 

Divisi içer. 
Sr Executive Enginer 

Sub Diyision,Gfliçer (Civil) 

Scanned with CamScanie 
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Anmery &AX Governmont of Iliniaciat Fradesh 
Departmient of Poliution Control 

No. PC-F(2)-1/2005 Dated:Shimla-2, . 

NOTIFICATION 

In partial modification of this department's notification of even 

mambet datod 16-07-2005 vide which directions in exercise of the powers conferred by the 

provisions of Section 5 of the Environinent (Protecton) Act, 1986, vyere issued, tho 

quantum of minimum flow of water to be released and/maintained immediately 
downstrcan of the divuTs on structurcs of cxisting and up-coaing hyuel projccis' through 

out he year should be read as "hreshold valuc of not less. than 15% of the minimum 

inilow observed in the lean season; tó the main river water body whosè water is being 

harnessed by these project" in stead of 10% as mentioned in the said hotification, 

By Order,G 

P. Negil 
Pr. Sécretary [Pollution Control} to 

.the Government of Himachal Pradesh. 
Dated: Shimla-2, R t /G Endsts. No.; As above. 

Copy forwarded for information and necessary action to 
The Secretary to Govemor, Himachal Pradesh, Shimla-2 
The P.P.S's to the Chicf Minister, HP. Shimia-2. 
The P.S. tu Cabinct MiristTs, H.P. Shimla-2. 
The P.S. to the Chief Secretary to the (tovernment of H.P., Shimla-2, 
The Chairman-cum-Managing Director, NTPC, Plot No. 8-A, Sector 24, P.B. No. 

13, NOIDA-201301, U.P. 
The Chairman-cum-Mamaging Directo, National Hydro Electric Power 
Corporaion, Ltd. Sector-33, Faridabad-121003, Haryana. 

4 

. 

The Chairman-cum-Managing Directar, Satuj Jal Vidyut Nigam I.td. Himfed 
Building, New Shimla 

. 

The Chairnán, HPSEB, Kumar House, Shimia-171094, 
9. All Clhaiman, Vice ChairmavManaging Directors of all Bazds and Corporations 

in Himachal Pradesh. . 

8, 

0.Chicf Exeevtivos of all Hydro-clectric Projccts in HP. 
.Al Administrative Secretaries to the Government of H.P. 
12. All Deputy Commissioners in Himachal Pradesh. 
13. All IIeads of Depaitrnent in Himachal Pradesiu., . 

The Chief Executive Officer, HIMURJA, SDA-Ofice Complex, Kasumpati, Shimla-9 
Mcatbur Scorutary, HP: SLale Envitonmont Protcotion and Foiluion Controi 
3ard, Paryavaran Bhawan, Below BCS, New ShimBa-9'with request to circulate the 
Y Oi s notificaicn to all converned Project Authorifies in the stste under 

iNTnation to this Department. 
Contd...P-2/ 
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The Mcmber Secretary, H.P. State Council for Scicnce, Technology ánd Environment, 
16. 

SDA Complex, Kasumpati, Shimia-9. 
17 The Conmptroller, Printing and Stationery, H.P. Govemment Press, Shimla-3, for 

publishing in the Rajpatra. 
18. Guard file. 

. 

Add Secretary Pollution Control} to 

the Government of Himachal Pradesh 
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AnnexUAe -X 
Himachal Pradesh 
Jal Shakti Vibhag 

No JSV Thunag-NGT-WA-2022 22 Dated 

o 

The Environmental Eng1neer 
HPPCB Mandi cum Nodal Officer 
OA No 428/2022 

Subject: - Order dated 15.07.2022 passed by the Hon'ble NGT in Original 
Application No. 4 28/2022 titled Khushal Singh & Others Vis State of 

HP & Others. 

Reference Your office letter No PCB/RO Mandi/ (Loose File/ OA No 

428/2022/Mand1/2022-2333-35 dt 23-08-2022 

Please refer to the above Letter under reference on the subject mentioned 
above The proposed Surah HEP (1 5MW) Is to be constructed on Jwal Khad nea 
village surah and detail of existing and proposed schemes pertain1ng to Jal Shakt 

Department is tabulated as below 

Sr Name of Scheme Type Source Discharge Remarks 

No. of 

Schemee 
Source Jawal Khad 

near village 

Saran 
Jawal Khad 
near vilage 

Saran 
Proposed Jawal Khad 

near village 
Sunas 

Existingg 9 44 LPS Lift water supply scheme to 
Parwara Tikkar, Bah etc of all 

31 56'52 8"N 77 12'62 5"E 
Lift Irrigation Scheme Sunas 
in GP Saran (31 56'72 4"N 

771307 2"E 
Lift water supply scheme to 
renovate old water supply 
schemes of GP Kandha 

Scneme 

Existing 5 80 LPSS Is located 

upstream 
of trench 

3 85 LPS weir of 

proposed 
Surah 

Bagsaid. Saran and Murhag HEP 

under ADB 

31 56'59 1 "N 7712'92 0"E 
Flow Irrigation Scheme to 

village Surah in GP Murhag 
(31 35 09 9"N 7708'35 8"E 

Proposed Jawal Khad 2 10 LPS 
near village 

Undigad 

In this regard as per the directions issued by the worthy Deputy Commissioner 
dur.ng the joint inspection on 12 08 2022 The point wise reply pertaining is as under 

1. Source of Irigation Water: Two nos irrigation schemes (one no existung and one 
no proposed) are based on Jwal Khad The existing scheme LIS Sunas having water 
requirement of 5.80 LPS to irrigate 2021 Hectare area One number Irrigation scheme 
FIS to Surah has been proposed for water requirement of 2. 10 LPS which will irrigate 

the CCA 8 80 Hect 

2. Source of Drinking Water: - There are two nos of water supply schemes (1 no 

existing and one no. proposed) The existing scheme LWSS Parwara is presenty 
running to meet water requirement of 9.44 LPS. whereas the proposed water supply 

scheme mentioned at Lift water suPply scheme to renovate old water supply schemes 
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of GP Kandha Bagsaid, Saran and Murhag under ADB has been designed for water requirement of 3 85 LPS. from Jawal Khad 

Number of Kuhls along with location and its command area and number of water 
3 

users: Except for irrigation and water supply schemes mentioned in the reply of p0int No 1 and 2. no other kuhl(s). ex1sting if any. pertain to Jal Shakti Department 
Analysis of the irrigation water requirement of the farmer, during different season and availability of water in the stream/ Khad: - The total designed irrigation water requirement of both schemes (one ex1sting and one proposed) during peak season is 7 90 LPS (5 80LPS+2 10 LPS) 

4 

1 5 Analysis of proposed lift irrigation scheme vis some vis proposed hydro Project As mentioned above the sources of proposed irrigation schemes tapped from Jawal Khad is located upstream of trench weir of proposed Surah HEP 

6 Details of water supply schemes likely to be affected due to the project: - As mentioned above the sources of proposed and existing water supply schemes tapped from Jawal Khad are located upstream of trench weir of proposed Surah HEP However One no spring source of the scheme (31°35'39 2"N 77°08'50 8'E) WSS Surah Salveen which provides water to habitant of village Khamrada is likely to be atected during Construction of the tunnel as inlet SIde of the tunnel Portal) 3135 3g"N 77°08' 49"E) of this project is approx. 20 mtrs. range of the source 

The Plan of the existing and proposed schemes and copy of NOC SSued by JSV is enclosed for ready reference 

Executive Engineer 
Jal Shakti Division Thunag 

sit. Mandi (H P) 
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Anner pAe - XIV 

Department of Agriculture, 
Office of the Deputy Director of Agriculture, 

Mandi, Distt Mandi, HP 
Azadi 

Amrt Manots 

No. Agr. MND IF(7)/HQ/2020-21-1398 Dated-O6.09.R022 

To 
The Environmental Engineer, 

HPSPCB, 1st Floor, Legend Building. 
Opp. Dev Bhoomi Hyundai, VPO Gutkar, 
Tehsil Balh, Dist Mandi, HP 

Order dated 15.07.2022 passed by the Hon'ble NGT in original Application No. 428/2022 

tited Khushal Singh & Others V/s State of HP & others. 
Subject: 

Sir 
Kindly refer to your office letter No. PCB/RO Mandi / (loose file // O.A. 428/2022/ Mandi 

2344-46 dated 23.08.2022 on the subject cited above. 
In this context. The desired information regarding Surah Village is given as below 

1. Total No. of farmers: 60 nos. (Surah -40 nos, Khamrara - 12 nos and Sakaran -8 nos) 

Total cultivated land: 183.53 ha (Cultivated-46.38 ha and uncultivated land 137.15 ha) 

3. Types of crops grown: Wheat, maise, Potato, Cabbage. Beans, Peas 

4. Cropping pattern: Maize Whaet- Vegetables 

Requirements of irrigation water during different seasons/ months: Irigation water is required 
three times a month during Kharif and two times a month during Rabi season till the maturity o 

crop 
Sources of irrigation water: Nallah - Jaggar Nallah, Suketi Nallah and tikker Nallah. 

2 

5 

6. 

This for favour of information and necessary action please 

Yours faithfully 

IDeputy Directór of Agncuiture 
Mandi. Dist Mandi HP 
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Annexuie- XYZ 

No, DDI(M)5-5.1/201 8(MIDI)-(Mise.) J YS 

Oo Deputy Director l lorticulture. 

andi, 1Distt. NMandi. (I1.P.) 

Deputy Direetor HorticultNe. 

landi. 1Distt. Nlandi, (11P) 

Aul Pa1:ar. 
Fnvironnental l'ngineer. IIPP'CB Mandi 

Cun Nodal Oflicer in (OA No 428/2022 

.P. State Pollhtion Control Boarcd Regional Office Mandi 

TFloor legend building oppositc- Dev Bhumi Hyundai VPO Gutkar 

Tehsil Balh Distu. Mandi (I1.P.) 
Dated Nandi, the /3/f/ 
Order dated 15.07.2022 passed by the Ilon'ble NGT in original 

Application No. 428/2022 titled Khushal Singh & Others V/s State of 
Subject 

1P&Others. 

Sir 
Kindly refer to your office letter no. PCB/RO Mandi/(Loose File:/0.A. o. 

28 2022 Mandi/2022-2347-49 Dated 23.08.2022regarding compliance to the orders passed by the 

Hon ble NGT a joint inspection of the site for the proposed Surah HEP (1.5MW) and consultative 

stakeholder meeting was held by the Joint committec under the chairmanship of Worthy Deputy 

Commissioner Mandi distt. Mandi dated 12.08.2022 on the subject cited as above. 

In this context, the required information assessed by this office is as under is 

hereby enclosed. 

1 Total No. of Farmers/ 93670 Nos 

orchardists assessed 

2 Total cultivated area till 38432 hec. (384hec. Irrigated& 38047 non 

irrigated) 
Annexure attached vith the letter and 

date assessed 
for the Types of crops grown and cropping 

pattern being cropping patterns 
developed by the depart1ments, like small spacing. 
high density for development of orchards in smal 
space land for hiyh breeding varieties whiclh giving 

maximum production of fruits. 

Hard need of irrigation water cduring difterent 

seasons/months for the crops. 
Limited Nos of water sources provided by the 

deparment like Tanks in RKVY and tubewells in 

very limited Nos and now recently work in proyress 

Lunder ivater users association under Project lPHIDP. 

news techniques are 

4 Requirement of irrigation water 

during different scasons/months. 
Sources of irrigation water. 

This is for your kind information and necessary action please. 

Yours faithfully, Encl- As above 6 No. 

Deprty Director Horticulture 

Mandi, Distt. Mandi. (I.P) e 
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AnmexuAe-XVL 

No. Rev/SDM-TNG (Misc) 24/2020-2451-52 From 

Sub Divisional Officer (Civil) 
Thunag Distt. Mandi (H.P) 

To 

Environmental Engineer 
Himachal Pradesh Pollution Control Board 
Mandi, District Mandi (HP). 
(Regional Office Mandi, 1st Floor, legend Building Opposite Dev Bhoomi Hyundai, VPO Gutkar, Tehsil Balh, District Mandi HP). 

Dated: 26-08-2022. 
Order dated 15-07-2022 passed by the Hon'ble NGT in Original Applicatior NO. 428/2022 titled as Khushal Singh & Others Vs State of HP & Others 

Subject: 

Sir, 

Kindly refer to your office letter no. PCB/RO Mandi/(Loose File/ O.A. No 

428/2022/Mandi/2022-2353-55 dated 23-08-2022 on the above cited subject. In this context the matter was inquired through Tehsildar Thunag, Distt. Mandi HP. On the basis of report o Tehsildar Thunag the detail of water mills along the downstream of site for the proposed (1. MW) HEP Project Surah, Tehsil Thunag, Distt. Mandi (HP) is as under: 
There are total 11 water mills in Surah Khad along the downstreamo 

1.5 MW HEP Surah in Tehsil Thunag, out of these only 02 are in working condition & are 
currently in use, while the rest of 09 are non functional & not in use. Report is submitted ir 
favour of information and further necessary action. 
Encl. 

Yours faithfully, 

Sub Divisional Officer (Civil) 
Thunag, District Mandi (HP). 
Dated: 26-08-2022 Endst. No. as above. 2451-52 

Copy forwarded to Deputy Commissioner, Mandi District Mandi (HP) fo information and necessary action please. 

Sub Divisional Officer (Civil) 
Thunag, District Mandi (HP). 
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